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Tata Power comments on Draft CERC (Connectivity and General Network Access to the inter-State Transmission System) (Fourth

Existing Provision

Amendment) Regulations, 2026.

Proposed provision

Rational/Remarks

3.10 Notwithstanding anything contained in | Notwithstanding  anything  contained in | The proposed amendment provides
Regulations 3.7 to 3.9 of these Regulations, in | Regulations 3.7 to 3.9 of these Regulations, in case | flexibility to entities affected by significant
case the time period between ‘likely start | the time period between ‘likely start date of | delays in grant of Connectivity by allowing
date of connectivity’ intimated in in-principle | connectivity’ intimated in in-principle grant of | withdrawal of full or partial connectivity
grant of Connectivity and start date of | Connectivity and start date of Connectivity | quantum, instead of only complete
Connectivity intimated in final grant of | intimated in final grant of Connectivity (tentative | withdrawal.

Connectivity (tentative or firm), is two years | or firm), is two years or more, the entity shall be
or more, the entity shall be eligible to seek | eligible to seek withdrawal of full or partial This  enables  developers to align
withdrawal of full Connectivity quantum with | Connectivity quantum with return of alt full or connectivity requirements with revised
return of all BGs (Conn-BGs and Land BG, as | proportionate BGs (Conn-BGs and Land BG, as project  capacities and  commercial
applicable), subject to the condition that such | applicable), subject to the condition that such commitments, avoid surrender of viable
request is made to the Nodal Agency within a | request is made to the Nodal Agency within a connectivity, and ensure more efficient
period of 30 days from intimation of final | period of 30 days from intimation of final grant of utilization of the transmission network.
grant of Connectivity. Connectivity. Also, recently, CERC issued a Draft Order
dated 06.05.2026 in  Petition No.
11/SM/2026 regarding ISTS Connectivity
based on REIA-issued LoAs where PPAs have
not been signed within 12 months of LoA
issuance. In cases where Option-Il (LoA
Swapping) has been exercised, partial
connectivity drawal would be required.
5.2 Provided also that the installed capacity for | Provided also that the installed capacity for | BESS overcapacity installed to compensate

meeting technical compliances at the Point of
Injection (POI) (as confirmed by the Nodal
Agency after studies) shall not be counted
under installed capacity for the purpose of
seeking Connectivity at ISTS.

meeting technical compliances at the Point of
Injection (POI) (as confirmed by the Nodal Agency
after studies), and the additional BESS capacity
installed solely to compensate for Round-Trip
Efficiency (RTE) losses, shall not be counted under

for RTE losses is not additional commercial
capacity but a technical necessity arising
from the inherent inefficiencies of energy
storage systems. Since such capacity is
required only to offset storage losses and
ensure delivery of the contracted power, it
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Existing Provision

Proposed provision

installed capacity for the purpose of seeking
Connectivity at ISTS.

Provided further that, the additional BESS
capacity required to compensate for RTE losses
shall be considered as technical losses for the
purpose of Regulation 5.2 and shall be over and
above the technical losses specified by the
Competent Authority.

Rational/Remarks

should be treated as technical losses under
Regulation 5.2 and excluded from the
installed capacity considered for
Connectivity, similar to other technical loss

allowances recognized by the Commission.

The same relaxations may be granted to
existing connectivity under Reg 11(A)(4) for
conversion from Land/Land BG route to LOA
route.

6.3

Existing Regulation and proposed

One additional proviso to be inserted: -

modification by CERC: -

In case the Nodal Agency is unable to carry
out the interconnection study to identify the
requirement of augmentation to the existing
ISTS, if any, for enabling transfer of power
over ISTS under General Network Access
(within the timeline provided in Regulation
7.2 of these regulations) or the identified
augmentation (with or without ATS) is not
approved by the authority competent to
approve such augmentation, the associated
application(s) shall be closed by the Nodal
Agency and all the bank guarantees
furnished, if any, shall be returned. The
detailed modalities shall be in terms of a
detailed Procedure to be published by the
Nodal Agency after public consultation.

Provided that where the applicant has already
achieved prescribed project development
milestones, including acquisition of land rights or
other substantial irreversible commitments as
may be specified in the Detailed Procedure, and
the project location cannot be reasonably
altered, the application shall not be closed solely
on account of inability to undertake the
interconnection study within the stipulated
timeline. In such cases, the Nodal Agency shall
provide an alternate mechanism, revised
timeline, or other suitable relief as specified in

the Detailed Procedure.

The proposed amendment is open-ended
and may adversely impact projects that
have already made substantial investments
and finalized project locations based on
land acquisition, statutory approvals, or
contractual commitments. Closure of such
applications due to reasons beyond the
control of the applicant, particularly where
the Nodal Agency is unable to complete the
interconnection study within the prescribed
create  regulatory

timeline,  would

uncertainty and strand investments.
Therefore, suitable boundary conditions
and a separate treatment mechanism
should be provided for projects where the
location has been substantially finalized and

cannot be altered by the developer.

11A

An applicant which is REGS (other than Hydro
generating station), ESS (excluding PSP) or

An applicant which is REGS (other than Hydro

generating station), ESS (excluding PSP) or

Financial closure should not be restricted to
term loans alone. Various RBI-recognized
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Existing Provision

Proposed provision

Rational/Remarks

shall
furnish the financial closure documents (copy
of loan sanction letter or proof of first

Renewable power park developer

disbursal of loan amount or copy of Board
resolution, if internal funding is planned for
100% of the project cost, along with networth
and other details as per Detailed Procedure)
for the capacity of such Connectivity, within
15 days of effective date of GNA.”

Renewable Power Park developer shall furnish the
financial closure documents (including copy of
loan sanction letter, proof of first disbursal of loan
amount, documents evidencing any other
financing arrangement recognised by the Reserve
Bank of India or other competent financial
regulatory authority, or copy of Board resolution
or, if internal funding is planned for 100% of the
project cost, along with net worth and other
details as per the Detailed Procedure) for the
capacity of such Connectivity, within 15 days of
the effective date of GNA.

Provided further that where an applicant is
developing a multi-location project and the
project is proposed to be funded entirely through
internal accruals or equity, a single generic Board
Resolution approving the overall project
investment shall suffice and separate project-
specific Board Resolutions for each location shall

not be required.

funding mechanisms are widely used for

infrastructure and renewable energy

projects. Recognizing such financing
arrangements would provide flexibility to
developers and align the regulations with

current market practices.

Loan sanction documents, including Capex
Letters of Credit issued by banks or financial
institutions, should also be considered valid
for Financial Closure (FC) for connectivity
applications.

For multi-location projects funded under a
common investment framework, requiring
each

separate Board Resolutions for

location creates unnecessary procedural

burden. A single Board Resolution
approving  the  overall investment
commitment should be considered

sufficient, as it adequately demonstrates
the developer's financial commitment to
the project.

17.5(1)

A drawee entity connected to an intra-State
transmission system or distribution system
may seek to connect to ISTS directly as an
applicant under Regulation 17.1(iii), for such
drawl capacity for which it
connected to an

is already
intra-state transmission
system or distribution system along with
consent of the concerned STU clearly
specifying the quantum of Connectivity to

One additional proviso to be inserted:

Provided that grant of such Connectivity shall be
subject to technical feasibility, system studies,
and compliance with the applicable provisions of
the Grid Code and these Regulations.

The proviso clarifies that eligibility to seek
direct ISTS Connectivity does not confer an
automatic right to Connectivity. Grant of
Connectivity should remain subject to
technical feasibility, system studies, and
compliance with applicable Grid Code and
regulatory provisions to ensure secure and

reliable grid operation.
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STU or Distribution system, as the case may
be. Such an entity shall continue to pay the
applicable charges under the Act and
regulations framed therein.

Other Suggestion: - The definition of “Firm Start Date” should be included in the regulations to provide clarity, ensure consistent interpretation of regulatory
provisions, and avoid ambiguity in implementation and compliance.
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